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1
BEFORE THE HON’BLI NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
~ ; Original Application No. 1250/2024
Bharatiya Kisan Union (Purwa) .....Applicant
Yersus
Unionof India & Ors. ... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.-4, UTTAR
m
PRADESHPOLLUTION CONTROL BOARD

I, Vijay aged about 47 years, S/o Sri P. Ram, presently posted as Regional

Officer, Uttar Pradesh Pollution Control Board (hereinafter UPPCB), Prayagraj do
hereby solemnly affirm and state on oath as under:

1. That in the official capacity mentioned above, I am acquainted with the facts and

circumstances of the case and as such I am competent and authorized to swear
this affidavit.

2. That by mean of the present matter this Hon’ble Tribunal js considering the
allegation that a bridge across the river Ganga in Prayagraj is being constructed
under the inner ring road project in violation of the environmental norm,

3.

That in compliance to the above direction, the CTO status of 02 batching

plant is
as under:

a) GPT Infra Projects Litd., Nibi Kala Uparh

ar, Jhunsi, Phoolpur,
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/  GPT Infra Projects Lid., Nibi Kala Uparhar, Jhunsi, Phoolpur, P ayagraj
has applicd for CTO on 22.04.2025 through U.P. Onlinc Consent
Management and Monitoring System.

In pursuance to the above application an inspection of site was carried out
on 03.05.2025 of the site atKhasra No, 354/1, Village-Nibi Kala Uparhar,

Jhunsi at Phoolpur, Prayagraj.

A true copy of the inspection report dated 03.05 2025 is annexed herewith

and marked as Annexure-R4/1.

In view of inspection report a CTO has been has been issued by the
UPPCB to GPT Infra Projects Ltd., Nibi Kala Uparhar, Jhunsi, Phoolpur,
Prayagraj for RMC-240 cubic meter/day vide letter dt.
238519/UPPCB/Allahabad(UPPCBRO)/CTO/ both/PRAYAGRAJ/2025

on 03.05.2025.

A true copy of the CTO dated 03.05.2025 is annexed herewith and
marked as Annexure-R4/2.

b) GPT Infra Projects Ltd., UPSIDA Nirman Khand-9, Sarswati High
Tech City, Sector-3, Karchana, Naini, Prayagraj

e GPT Infra Projects Ltd., UPSIDA Nirman Khand-9, Sarswati High Tech
City, Sector-3, Karchana, Naini, Prayagraj has applied for CTO on
05.05.2025 through U.P. Online Consent Management and Monitoring
System.

e In pursuance to the above application an inspection of site was carried out
on 07.05.2025 of the site at UPSIDA Nirman Khand-9, Sarswati High

: .‘_)%aekcuy, Sector-3, Karchana, Naini, Prayagraj.
true copy of the inspection report dated 07.05.2025 is annexed herewith

and marked as Annexure-Rd4/3.
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In view ol inspection report a TTO has been has been issued by the UPPCB

to GPT Infra Projects Ltd., UPSIDA Nirman Khand-9, Sarswati High Tech
City. Scctor-3, Karchana, Naini, Prayagraj for RMC (02 units) 180 cubic
meter/day each, WMM-500 Metric  Tones/day vide letter dt.
239700/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAY AGRAJ/20250n
07.05.2025.

A true copy of the CTO dated 07.05.2025 is annexed herewith and marked

as Annexure-R4/4.

4. That out of 03 RMC plants, one plant is having a capacity of RMC-240 cubic
meter/day and 02 RMC plants are having a capacity of 180 cubic meter/day each

and WMM-500 Metric Tonnes/day.
DE%EENT

VERIFICATION:

I, the above named deponent, doh

ereby verify that the contents of above affidavit are

true to my knowledge derived from official record. No part of the same is false and

nothing has been concealed therefrom.

VERIFIED ON THIS THE 29t DAY OF AUGUST, 2025 AT PRAYAGRAI.
DE ENT
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1 1 10 Annexure-R4/2 6

e
G - Uttar Pradesh Pollution Control Board
L Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522.272 ) "
ne 2720828,272083 1, Fax 0522.2720764, Email; infoinuppeh in, Website: v uppeh com

Application 1d : 31491658

" Category : GREEN
Date; 03/05/2025

238519/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2025
To,
M/s
GPT INFRA PROJECTS LIMITED
NIBI KALA UPARHAR, JHUNSI, PHOOLPUR, PRAYAGRAJ

rred to as the CCA (Consolidated
& Control of Pollution)
981

Consolidated Consent to Operate and Authorisation hereinafter refe
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1

CCA is hereby granted to GPT INFRA PROJECTS LIMITED located at NIBI KALA UPARHAR,
JHUNSI, PHOOLPUR, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and con
This CCA GPT INFRA PROJECTS LIMITED granted for the perio

ditions :-
d from 03/05/2025 to 31/03/2026

:
and valid for manufacturing of following products.
S |Product Quantity Unit
No
1 RMC 240 Cubic Meters/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

plicant shall operate Effluent Treatment Plant consisting
uired with reference to influent quantity and quality.
has to be stopped immediately and this Board has to

(ii) Trade Effluent Treatment and Disposal :-The ap

of primary/secondary and tertiary treatment as is req
In case of stoppage of functioning of ETP, production

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time 3=

Industrial Effluent Quality Standard

Standard J

comprehensive STP as is required with
p, production has to be
{ in this regard to be

(iv) S L S.No. I Parameter
V) Sewag - , -
referen::%z Tr;almcnt and Disposal :- The applicant shall provide
ln i H . g - - . &)
stopped immedial:e:“ qu(z]mmy and quality.In case of stoppage of functioning of ST
. ely and this Boa . I R . g e
dispatched immediatcly, rd has to be intimated by fax/phone/email with a repor



aoramitkumar@gmail.com
Typewritten text
6


- Al
1= ‘

1111

rl v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
Lntinuously so as to achieve the quality of the treated sewage to the following standards.
-,

- (5 No.

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

) The applicant shall use following fucl and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

] Parameters Standards

Air Pollution Source Details

IS_Nn. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 DG SET- HSD 02 Particulate | AS PER E(P)
160 KVA & Matter ACT 1986
| 30 KVA
Emmission Quality Standards
IiNo. ‘ Stack no [ Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day lNight Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and TTazardous and Other Wastes (Management and
ent) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
27-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Uttar Pradesh. You are directed to develop Miyawaki Forest as

the SOP available at URL:-http: waw‘upecp.inKTrainingSeSSion.uspx for ensuring timely compliance of
per : :

mi ith mini alidity of one year of the
is directi - - i to submit a bank guarantee with minimum va .
e N d:)r: (i::::al consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
1

‘thin 30 days from the date of issuance of this certificate. In case of non-
ithin

Transboundary Movem
7. In compliance to the G.O 101 1/81
Environment, Forest and Climate Change,

amount equivalent to the sun
Only) whichever is more, W
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grplisn® of this direction, your consent will be revoked by the Board.

1fthe unit USes tl_w ground water and requires the permission from SGWA/CGWA for water phstraetion
': - the industry will have to obtain No objection certificate for abstraction of ground water, [t will be the
r:s;unsibilit}‘ of the industry to comply with the various conditions of the NOC obtained from the
-ompatent authority and submit to the Board, within 3 months time failing which CTO will be revoked.
Genfm] Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at lenst onee in o three
month from the laboratory recognized by the MoEF and shall report to the urPCB.
7. The applicant shall however, not without the prior consent of the Board bring into use any new or nltered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point,
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
3. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-
I This consent is valid for Ready Mix Concrete Plant (@30 Cubic Mcter/Hour)-240 Cubic Meter/Day at

Gata No. 354/1. Nibi Kala, Uparhar, Jhunsi, Prayagraj (Geo-coordinates-25.385871, 81.943211)

2. A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall be
developed in multi-lineate staggered manner on a minimum 33% of the land on which the industry is
established as per the "Protocol for Development of Green Belt" notified vide Board Office Order
No.H16405/220/2018/02 dated. 16.02.2018 in this regard and is available at URL
http://www.uppeb.com/pdf/Green-belt-Guide_160218.pdf.

3. The industry shall ensure that water sprinkling system, Mobile water sprinkling system and Smog gun
should be installed as Air Pollution Control System.

4. The Industry shall cover boundary wall around the project premises.
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i‘l \pPCB or CPCB issues a closure order 1
bf'( iod ill the closure order is revoked
.

=
J\ 5'?;uling tanks shall be made for re-circulation of
oﬁeralion of plant.

7, This consent order is being issued with the

against the industry, this consent shall remain suspended for the
» after which the consent will be effective again for the remaining

water utilize for fugitive/dust suppression during

mntention that no pollution or land ownership dispute is pending
and 00 such litigation is pending in any court, otherwise, the consent order will be deemed to be nullified,

¢. This consent is not transferable, in case of a change of ownership/management and addresses of new
owner/partner/directors/proprictor should immediately apply for the same,

9. The issuance of this consent does not convey any property rights in cither real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central,
State or local laws or regulations.

10. The unit shall discharge the domestic effluent through the Septic Tank/Soak pit.

L1. The unit shall be operated in such a manner that ambient air quality should not adversely affect the
surrounding environment by the fugitive emissions emitted during the operational/processing period.
12. The shall install/provide the water sprinkling systems as water sprinkler stand posts to suppress/mitigate
the dust emissions.

13. Prior to any change in process, production capacity, modification, or any change within the unit will be
liable to take Consent to establish (CTE).

14. Solid waste should be disposed off in such a manner that there will be no adverse effect on the population
and environment of the surrounding area. Environmental statement should be sent to this office before 30
September every year.

15. The DG set should have minimum stack height 0.2x KVA from roof-top of the nearest building with
acoustic enclosure and monitoring of noise level, stack emission and ambient air quality should be done by
the laboratory recognized under Environment (Protection) Act, 1986 and report be sent to the Board.

16. The industry shall regularly operate water sprinkling system to control process emission and dust
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms.

17. The Industry shall obtain land use certificate from competent authority of revenue department within 01
month and submit to State Board.

18. Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory
premises.

19. Complaint against said industry regarding Pollution if lodged & confirmed in inspection the consent
order shall be revoked & necessary action against industry shall be taken under Air(Prevention & Control of

Pollution) Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974 as amended industry owner is
responsible for this.

20. In case of violation of the above mentioned conditions, the CTO may be withdrawn.

Digitally signed by VUAY
VlJ AY Date: 20250503

18:22:30 +05'30

Regional Officer
Copy to:

Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, T.C. 12V, Vibhuti Khand, Gomati
Nagal‘, LUCI(HOW. Digitally signed by VLAY
VIJ AY I.Jg:‘:gl‘ﬂ)i 03182243

Regional Officer
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1 1 17 Annexure-R4/4 13

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522.2720764, Lmail: infogauppeb.in, Wehsite: www uppch com

Application Id : 31753073

- GREEN
ad(UPPCBRO)Y/CTO/Moth/PRAYAGRAN/2025 Date: 07/05/2025

ategory

239?DWUPPCB,’;\I!nIulh
o To,

M/s

GPT INFRA PROJECTS LIMITED

UPSIDA NIRMAN KHAND-9, SARASWATI HIGH TECH CITY, SECTOR-3,
KARCHANA, NAINI, PRAYAGRAJ

ation hereinafter referred to as the CCA (Consolidated

-25 of the Water (Prevention & Control of Pollution)
on) Act, 1981

nsent to Operate and Authoris

ation) (Fresh) under Section
ection-21 of the Air (Prevention & Control of Polluti

Consolidated Co
Consent & authoriz
Act, 1974 and under S
MITED located at UPSIDA NIRMAN KHAND-
ARCHANA, NAINI, PRAYAGRAJ. subject to
de further and subject to following

INFRA PROJECTS LI
TY, SECTOR-3, K
ot and the orders that may be ma

CCA is hereby granted to GPT
9, SARASWATI HIGH TECH CI

the provisions of the Water Act, Air A

terms and conditions :-
This CCA GPT INFRA PROJECTS LIMITED granted for the period from 07/05/2025 to 31/03

12026

1.
and valid for manufacturing of following products.
S |Product Quantity Unit —1
No
1 RMC (02 Plant) 180 Cubic Meters/Day
2 (WMM (@100 500 Metric Tonnes/Day
MT/Hour)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) The daily quantity of cffluent discharge (KLD) :-

Ri"d of Effluent | Quantity(KLD) | Treatment facility Discharge point

hall operate Effluent Treatment Plant consisting

ference to influent quantity and quality.
diately and this Board has to

(ii) Trade Effluent Treatment and Disposal :-The applicant s

of primary/secondary and tertiary treatment as is required with re

In. ca'sc of stoppage of functioning of ETP, production has to be stopped imme

blal:'mt.lmatcd by fax/phone/email with a report in this regard to be dispatched immediately

i_ ::)g'ill;c:;::z:ccf(i; EEE: sha;ltll be rc'cyclcq (o the maximum extent and should be reused wit?xin the premises

e e -Emim: ,;)cmlfp“..c.ucq effluent shall meet to the following general and specific 'standards as
rotection) Rules, 1986 and applicable to the unit from time-to-time :=

Industrial Effluent Quality Standard

| s.No.
No Parameter Standard

(iv) Sewage Treat :
ment an . s p : q X ;
reference to influent uan(li'tDISpOSal --'Th(. applicant shall provide comprehensive STP as IS required with
quantity and quality.In case of stoppage of functioning of STP, production has to be
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medlatt?ly and this Board has to be intimated by fax/phone/email with a report in this regard to be
~*. i immediately.
¢ treated sewage Sh.a” be reused in gardening as far as possible. The STP shall be maintained
finuously so as to achieve the quality of the treated sewage to the following standards.

|?No. Standards J

1, Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of

Pollution Device Stack
Source
1 DG SET HSD 02 Particulate | AS PER E(P)
160 & 120 Matter ACT 1986
KVA
Emmission Quality Standards
S No. Stack no I Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hnp:fz’www.upccp.ian'rainingScssiun.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
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covalent b the swm ot fnitnd consent feen (Al il Witler j o e Sttt (s §ifty 1 A
) rhever womore withine M0 days trom the dite of et e of this o nl f f /.] H:'I 'l'
L oaee of thas diection, your consent witl e revibed by the o S SSES
- e WL ASCY the ground water and vequites (e peeinisulon T SCOW AR CEHE fin wwins dotesetinm
 the industry will have to obtpin No objecton certificute Tor absteine o ;-l I :u-';: 'I' :,' ”’:
| ponsibility of the wdustey to comply with the various conditians of the 40 n'i.u-.-’]-x ,
competent authonnty and subwit to the Board, within Y months tie fuiling wbie b € 107 il , ",.,‘ﬂ..)‘,

General Conditions:-

oy

1. The apphicant shall get analysed the samples of elluent/emission/hnzntdons sstes st fesit ames 04
month trom the laboratory recognized by the Mol and shall repart to the UFPCE

2. The applicant shall however, not without the prior consent of the Boatd bring infe e any 5w o 4
outlet for the discharge of effluent or gases emission or sewage waste fram the unit

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one diagrra gt
The applicant shall provide discharge measurement equipment at final disposal point

4. The applicant shall strictly comply with conditions of this CCA and subrmit compliance seport of stigniate
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the sndastcy s st
complying with stipulated conditions or any further direction/instruction issued by the Board, legz | atinn
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete, rmust be lealcgront

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet puints, Air Polistion
Control equipment and stack for smooth sampling/monitoring of cfficiency of pollution control syscms
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

& Whenever due to any accident or other unforeseen act or event, such emission occurs or is zpprefhended
occur in excess of standards laid down, such information shall be reported to the Board's offices and 25

P

other concerned offices. In case of failure of pollution control equipment, the production process commecies

to it shall be stopped with immediate cffect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimmey sack

F

oLl

only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of mdmsary,
e T

it shall be imperative to stop production in the industry with immediate effect and such information 520 52

¥

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decded

the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production npss

roduction capacity/manufacturing process/capacit enhancement etc. or any change in effluent discharpe
p pacity 3 8 =

[}

Y

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCAL =5

may be necessary.
Specific Conditions:-
1. This consent is valid only for Ready Mix Concrete Plant (02)-180 Cubic Meter Day & WMM-300

MT/Day.
2. A thick green belt of trees of suitable species able to attain 8-10 meter height on matunty shall

J',',‘,{

developed in multi-lincate staggered manner on a minimum 33% of the land on which the mdusm
established as per the "Protocol for Development of Green Belt” noufied vide Board Office 0;\53:
No.116405/220/2018/02 dated, 16.02,2018 in this regard and s available at URL
Isi_Ip:ffwww.uppch.cum!pdI'!(ir::un-hcll-(iuitic__In(lzl.\',lulr,

3, The industry shall ensure that water sprinkling system, Mobile water sprinkling system and Smog eun

15
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Cpstalled as Air Pollution Control System,
4 ustry shall cover boundary wall around the project premises.
p]’CB or CPCB issucs a closure order against the }Illlllﬁlry, this consent shall remain suspended for th
o till the closure order is revoked, after which the consent will be cl’l'c;tivc again f'r;;r-lri:c rcm:liningc

de-
. settling tanks shall be made for re-circulation of water utilize for fugitive/dust suppression during

‘,pcration of plant.

7. This consent order is being issued with the intention that no pollution or land ownership dispute is pending
and no such Iilig:.nion is pending in any court, otherwise, the consent order will be deemed to be nullified,

8. This consent 1s not transferable, in case of a change of ownership/management and addresses of new
owner/partner/directors/proprictor should immediately apply for the same.

9. The issuance of this consent docs not convey any property rights in cither real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central,
State or local laws or regulations.

10. The unit shall discharge the domestic effluent through the Septi
11. The unit shall be operated in such a manner that ambient air quality should not adversely affect the

surrounding environment by the fugitive emissions emitted during the operalional;’proccssing period.
12. The shall install/provide the water sprinkling systems as water sprinkler stand posts to suppress/mitigate

¢ Tank/Soak pit.

the dust emissions.
13. Prior to any change in process, production capacity, modification, or any change within the unit will be
liable to take Consent to establish (CTE).

dverse cffect on the population

14. Solid waste should be disposed off in such a manner that there will be no a
and environment of the surrounding area. Environmental statement should be sent to this office before 30

September every year.

15. The DG set should have minimu
acoustic enclosure and monitoring of noise
the laboratory recognized under Environmen
16. The industry shall regularly operate wate
suppression in scientific manner to maintain
17. The Industry shall obtain Jand use certificate from competent authority of revenue
month and submit to State Board.

18. Metallic road shall be installed inside

premiscs.
19. Complaint against said industry regarding Pollution if lodged & confirmed in inspection the consent

order shall be revoked & necessary action against industry shall be taken under Air(Prevention & Control of
Pollution) Act, 1981 and Water ( prevention & Control of Pollution) Act, 1974 as amended industry owner is

responsible for this.
20. In case of violation of the above mentioned conditions, the CTO may be withdrawn.
Dugitally sigred by

VIJAY::
Date 20250507

1959 58 +05'30°

Regional Officer

m stack height 0.2x KVA from roof-top of the nearest building with
level, stack emission and ambient air quality should be done by
t (Protection) Act, 1986 and report be sent to the Board.

r sprinkling system to control process emission and dust

Ambient Air Quality as per CPCB norms.
department within 01

the premises with Regular wetting of the ground within the factory

Copy to:

Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, T.C. 12V, Vibhuti Khand, Gomati
Digitally signed by

Nagar, Lucknow.
VI .J A Y ;L#J::?OZS.GS.Q?

19:40:11 +05'30°

Regional Officer
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